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ORDERS OF THE TRIBUNAL 

1.0oER DT. 19.12. 2002. 

I'hi matter has oeen tk0n u today on 

oeing Ln1ticned in the morning oy the learned 

COUflSCL for the ApiiCaflt. 

Seen the etitiOfl.Heard learned counsel 

tb the Applitcant. 

Ap1iOaflt has raised several grievances • 

in his apeal dated 3.7.2002 i.rider Annexure.-2. 

At this stage,Mr.Padh,leamed counsel for thel 

Ajp1icnt preys for 	direction to the 
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ResOnd&ts for exeditiOUs diosal of the 

said apeal/rers'itation under nnexure_.2. 

Since the said petition,as reported by the 

learned counsel for the aplicant, has not on 

dis0sed of as yet, the pra:er made in this 

Original AppliCatiOn is alloQwed;by giving 

direction to the es-aidts to dispose of 

the said appeal/represtation of the 

appliccint dated 8.7,200 2, under Ann exure- 2 

with a reasoned and speaking order, if the 

same is seeelved and p€nding_with them, within 

a period of three months from the date of 

receit of a copy of this order. 4th this 

direction, the CA is disposed cf.No Costs. 

Sd cOies Of this order alongith 

copies of the OA to the Res kondents and free 

copies of this order je given to learned 

counsel, for the ApliCaflt and 

learned Advocate who usually 3.peas for Esi 

Corporation,on whom a cOpy of this CA has 

b efl S er ved. 

MefTiOoC( (iici.l) 

I. 


